cmhm-ummﬂmuw-

 Sub-erdinats Judge, Sivan, Biher in

Sench had tarritorial jurisdictisn ov .he St
of Bihar as well; Sut Bk ths arder dw-r
te the Court of Sub-Judgs tlthl.w“
passed on 30 .J8.89 by which tims, & sench of this
Tribunal at Patna had already ‘creatsd.

We think that it would be in ths inberest of both
the parties te have tMWhWNMC
of at Patna. Lst the recore bs sent te Patna
S8snch of this Triounal for rugém ardsrcs.
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risa to this cuse wass filed in the Court of the
Mmp,nmmumﬁm
mmmxuxngmunmmm
-rm-nlu Sut Bk the order of transfar

to the Court of Sub-Jusgs to this Tribunal was |
passed on 30.38.89 by which time, & sench of this
Tribunal at Patna had alrsady Desn cisalss. _

we think that it woulg bs in ths intsrest aof beth
the partiss te heve ths cass heurd and dis osed

of at Fatna. Let ths recorg be sant te Patna

S8anch of this Tricunal for furthst ordars.
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